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ORDER 

 
Per Dr. B. R. R. Kumar, Accountant Member: 

 
 The present appeal has been filed by the assessee against 

the order of ld. CIT(A)-28, New Delhi dated 27.09.2019. 

 
2. At the outset, both the parties submitted that since the 

adjudication by the ld. CIT(A) has been an ex-parte,  in the 

fitness of things, the matter should go back to the file of the ld. 

CIT(A) for adjudication afresh after considering the submissions 

of the assessee. We are of the considered view that the ends of 

justice would be well served if an opportunity is given to the 

assessee.  
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3. In the result, the appeal of the assessee is allowed for 

statistical purpose. 

Order Pronounced in the Open Court on 03/08/2023. 

  

 Sd/- Sd/- 

 (Yogesh Kumar US)               (Dr. B. R. R. Kumar) 
    Judicial Member                           Accountant Member 
 

Dated: 03/08/2023 
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